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The 23rd October 1946

No. L.270/46/9.—The following Act of the Assam Legislature having been assented!
to in His Majesty’s name by the Governor, is hereby published- for- general informa--
tion :— > v

[Received the assent of the Governor on the 14th October,.1946]

ASSAM ACT V OF 1946

THE ASSAM SALES OF MOTOR SPIRIT AND LUBRICANTS TAXATION:
(AMENDMENT) ACT, 1946°

[Passed by the Assam I;egislature]\’ o
[Published in the Assam Gazetle of the 30th October 19'46]'“

An Act further to amend the Assam Sales of Moter Spirit and Ladkricants
Taxation Act, 1939: : .

Preamblé. Whereas it'is expedient further to' amend the Assam Sales of Assam Act
Motor Spirit and Lubricants Taxation Act, 1939, hereinafter IV of 1939
referred to as the principal Act, for the purposes hereinaiter :
appearing ; .

It is hereby enacted as follows:—

Short title, 1. (1) This Act shall be called the Assam Sales of Motor
extent and Snirit and Lubricants Taxation (Amendment) Act; 1946.
<ominence-

ment,

(2) It shall havé the like"extent as the Assam Sales of Motor Assam Act’
Spirit and Lubricants Taxation Act, 1939. IV of 1939.-

(3) It shall come into force on such date as the Provincial
Government may, by notification in the Official Gazette, appoint.

~ Amend- 2. TFor clause (a) of section 2 of the principal Act,. the’
i °§,‘§§:‘ following shall be substituted, namely :-— ' .
Aicare Act <t ¢Commissioner’ means the Commissioner of Taxes appoint--

IV of 1939. ed under section' 8A or the Officer empowered thereunder to-
= discharge the functions of such authority.’”
Amend- 3. I séction 3 of the principal Act,— : s
't‘]?ggt °§ e O (1) in sub-section' (1) for the words ‘two” and ““thHree™ i
Avam Acy the words™ “‘thre€” and “‘four” respectively shall be substitu--
1V of 1939, ted, and s .
(2) in sub-section (2)" for the words “préscribed: authority’®” ‘
. theword ““Comimissioner” shall be substituted: g
Amend- 4. 1In sub-section (1) of section 5 of the principal Act,—
"fi‘g’;fxosf'sgt?" (1) for the words ¢‘Deputy Commissioner of the District in’
Acsam Aet Which his place of business is situate or'to any officer of the Excise
1 of 1939. or Revenue Department specially empowered by the Provincial’
Government in this behalfin such district” the word “Commis-
sioner” shall be substituted, and ;

(2) for the words ““the:Deputy Commissioner or officer” the ’
words* ‘such authority” shall be’ substituted.
Amend 5. In sub-section (1) of section 8 of'the principal Act,—
of ;‘;Jg’,‘f‘g - (1)* the words “Subject to such conditions as may b’e pres=

of Assam cribed, the™ shall be deleted, and

' ?;; 1V of- (2) for the words “‘preseribed authority” the words ‘“The:
% Commissioner”’ shall be substituted.. : :
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Insertion of  * 6, After section 8:0f the principal Act, the follow:ng shall -

g‘;‘”msgcsts’;:‘ be inserted as:section 8A, namely :—
At IV of “Taxing Authorities.—8A. The Provincial Government may,
1939, for carrying out the purposes of this Act, appoint a person to be
: Commissioner of Taxes or empower, by notification in the Official
Gazette, any official to discharge the functions of such

authority e

ﬁonsgPStl‘]i‘; 7. For section 9 of the principal Act, the following shall be

section _for, Substituted namely.:—

section 9 of ““Delegation of Commissioner’s powers.—9, Subject - to such

Assam  Act restrictions and conditions as: may be prescribed, the Commis-

IV ot 1939. gjoner may, by notification in the Official Gazette, delegate aay
of his powers under this Act to any ofﬁcial and any such official
shall: thereupon exercise the said powers.’

Amendment 8. In sub-section (1) of section 10 of the principal Act, for

of section 10 the words “Any Officer of the Excise or Revenue Department.

of  Assam ) P

Act IV of specially empowered in this behalf'” the words ¢“The Commis-

1939. sioner”’ shall be substituted.

Amendment 9. In section 11 of the principal Act for the words ““Any

°t‘: “C‘X’“ 11 officer of the Excise or Revenue Department specially empowered

Act TV of by the Provincial Government in this behalf? the words ‘“The

1939, © Commissioner” shall be substituted.

Amendment 10. In section 14 of the principal Act, for the words “Deputy

g’f ‘ec‘x:‘a:: Commissioner” the words ‘‘prescribed authority” shall be substi-

Act 1V oftuted

1939, : ;
Amendment 11. In section 15° of the principal Act,—
g{:"ec‘,‘::s‘am (1) in sub-section (¥) for the words ‘“Every Officer of. the"
Act IV of Excise or Re‘ enue Pepartment not below such rank as may be-
1939, prescribed”” fords  “‘Any officer specially empowered: by-
: the Co 1ssmner” shall be substituted, and

(2) in sub-section (2) for the words “Deputy Commis--

sioner”’ the word ‘‘Commissipner” shall be substituted.

Amendment . ‘12, In section 17 of the principal Act,—-
Smaron b (1) in clause (b) for the wards “the thing with a report’ of:

Act Jy. of the particulars of the seizure to®the Deputy Commissioner” the-
1939, words ¢a report of the particulars of the seizure to the Com--
missioner and be guided by the orders which he shall recewe-:

on such report and

(2) in clause (c) for the words “Deputy Commissioner” the-

word “Commissioner’ shall be substituted.

Amendment 13. In sub-section (2) of section 21 of the principal Act;

Og ‘A"Ct“mﬁltfor the words ““Deputy Commissioner” the word “Commissioner”
oV of 1939, shall be substituted.

IV of 193

Amendment 14. In scctxon 22 of the prmc;pal Act, for the words “Deputy:'
°£ ;’““m 22 Commissioner”” wherever they occur the word, “Commissioner”
et 1V of | shall be substituted.. :

1939.

Amendment 15. In clause (i) of sub-section (1) of section 23 of the-
- fxec_"o“‘” principal Act, for the words “Deputy Commissioner”  the word
et 1V of ‘‘Commissioner”’ shall be substituted..

1959,

l
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Amendinent 16. In section 25 of the principal Act,—
g", RS 24 (1) for sub:section (1) the following shall be substituted,
Act 1V of hamely :— . : : £
1939. ‘(1) Any person aggrieved by an order under this Act
: may appeal within thirty days from the date of such order to the
prescribed authority?’; and : j
(2) in sub-section (3), for the words ‘“Provincial Govern-
ment or the Excise Commissioner,”” the word ¢“Commissioner”
shall be substituted, and the words ““itself or’” shall be deleted.
Amendment 17. In sub-section (2) of section 26 of the principal Act,—
= s"“;{’“frg (1) clause (¢) shall be deleted, and
e o (2) the existing clauses (¢) and (¢) shall be re-numbered
1939, as clauses (¢) and (d) respectively.

H. C. STORK,

Secy. to the Govt, of Assam in the Leg. Deptt.




